& 1
| TEM NO. 2 + 40 COURT NO. 3 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (CGivil) No(s).32260/2010

(From the judgenent and order dated 10/08/2010 in CMAP No.
38095/ 2008 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

STATE OF U. P. & ORS. Petitioner(s)
VERSUS

AJI T SINGH & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report)

W TH SLP(C) NO 6500 of 2011
(Wth office report)

Date: 12/05/2011 These Petitions were called on for hearing
t oday.

CORAM :
HON BLE MR JUSTI CE R V. RAVEENDRAN
HON BLE MR JUSTI CE A. K. PATNAI K

For Petitioner(s) Mb. Shobha Di xit, Sr. Adv.
M . D. K. Goswani , Adv.
M. Anuvrat Shar na, Adv.
Ms. Al ka Si nha, Adv.

M. A. Venayagam Bal an, Adv.

For Respondent (s)
M. A. Venayagam Bal an, Adv.
M. Ravindra Kumar , Adv

UPON hearing counsel the Court nmade the foll ow ng
ORDER
SLP( C) No. 6500/ 2011

It is seen that in SLP(C)No.6500/201,
respondents 2 to 4 are not served. M. Anuvrat
Sharma, | earned counsel undertakes to appear

for respondents 2 to 4. He is pernmitted to
enter appearance within two weeks.
2
Counter be filed within f our weeks.
Rej oi nder, if any, wthin f our weeks

t hereafter.
SLP( C) No. 32260/ 2010

Learned counsel for the petitioner seeks
| eave to file a supplementary affidavit
al ongwith order passed by the prescribed
authority under the Ceiling and Land Hol di ng
Act . Petitioners are pernmitted to file the
sane.

Li st bot h t he matt er after sumrer



vacat i on.

(O P. Sharnmm) ( MS Negi )
Court Master Court Master



